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IN THE CENTRAL‘ADMINISTRATIVE TRIBUNAL :: HYDERABAD BENCH
|

|
I.
0.A,N0,778/93, % Date: 12,7.1993,
| ‘
. [
o Between ; |
o ~Eetween |
B. Vijay .e . Applicant
And _ k -
1. Chief post Méster, A.P.Circle,
Hyderabad. l
2, Director of éostal Services,
Hyderabad City Region,
Hyderabad.
| - g
3. Senior Superintendent of
post Offices,|Hyderabad .
South E_st Diyision, Hyd. .o Respondents

|

|
APPEARANCE : \
|

Counsel for the Aﬁplicant ¢ Sri S.Ramakrishna Rao, Advocate

Counsel for the Re%pondents: Sri V.Bhimanna, Addl. CGSC

ORAM: \ '

O

‘?

THE HON'BLE MR;)JUSTICE V. NEELADRI RAO, VICE-CHAIRMAN

THE HON'BLE MR, P.%. THIRUVENGADAM, MEMBER (ADMN,)

~ i

(ORDER OF THE DIVISIION BENCH DELIVERED BY HON'BLE SRI N

)%J//// JUSTICE ¥, NEELADRI RAQ, VICE-CHAIRMAN )

The applicant w%s suspended from 26.9.1988 to 17.8.1989

1
pending enquiry. Aﬁter enquiry, the pay of the applicant
was reduced by thre% stages by way of punishment. Then the

I
applicant made a repFesentation dated 8-5-1992 to 2nd respon-

dent requesting him Eo regularise the period of suspension
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as duty. The same| was rejected by order dt., 17,.11,1992, _ Li
AotA T Yfu {7 Pk Y eA b A Sonn, t
But-itv;s“ixeaeeéhéa;—thegappiicant:thaﬁﬁéswsubmitte&u :

by him on 9.7.1292' (Annexure-vI) praying for treating the

period of suspension as leave as per proviso to FR 54-B(7).

It is further stated for the applicant that the said repre= }¥

sentation is not yet disposed-of.

2. In the circumitances, Respondent No.2 is directed

to dispose-of the said representation within two weeks

£

from the date of receipt of this order. If the alleged

representation dt. % +7.1992 is not reached/traced in the

4‘/\-‘:’3 tzg A{,«M{\-" o
ndent, the said respondent Eeguire

Wy

the applicant to come e&tAﬁith fresh representation

office of 2nd respo

in fegard to the same and the same has to be disposed-of

within two weeks from the date of receipt of the same,

4

The O.,A. is orderedjaccordingly. No costs,

PR AR,

( P.T.Thiruvengadam|) 7 ( V,Neeladri Razo )
Member (A) _ Vlce-Chairman

’

(Dictated in open court)

]

Depity Regisﬁrar

T(grh . ]
1, The Chief Postmaster, A.,P.Circle, Hyderabad.

2. The Director of Postal Services, Myderasbad City Regiod,Hyd.

3. The Senior Superintendent of pPost COffices,
Hyderabad South East Division, Hyderabad.

4. One copy to Mr,S.Ramakrishna Rao, advocate, CAT.Hyd.
5. One copy to Mr,v. Bélmanna, Addl CGSC,.CAT.Hyd,

6. One copy to lerary, CAT. Hyd.

7. On® spare copy.
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YPED BY ' COMPARED BY

CHECKED BY EFPROVED BY

I THE CEITTRA hDKINISTEATIVE.TRIBUNAL’
HYDERABAD BENCH AT HYDERABAD
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THE HON'BLE MR.FUSTICE V.NEELADRI RAC
: VICE CHEIRMAN

ff?b
" THE HON'BLE MiLA.B.GORTY ; MEMBER(ZAD)

CHND
THE HON'BLE PMR,T.CHANDRASEKHAR REDLY

/' MEMBER(J) |

4

IIND
THE HON'SLE MR.P,T.TIRUVENGADAM sM{A)

Dated 217)- 7 ~1993 \

ORDER/ JUBEMENT:

M..A. /R,.J;.," C.%h. No,
Jin
‘C.A.NO, ’[7% )C\’S .

[rn ﬁkoi\lo_.d‘ ’ (W -P- j

!

L}
-

' ’E&mitt d and Interim directions

issue

allowed . .
Disposed of with -directions
Dismigsed >

Dismissed as withdrawn

rismilesed for default,
Re jedted/ Ordered

No order as to costs.

Contral Administrative ‘T;i_hunal
DESPATCH

@7\7 1 JUL 1993

HYDERA.&A 1y BENCH.






